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membership of the Assembly and by
a majority of not less than two-
thirds of the members of the Assemb-~
ly pre:ent and voting. Accordingly,
‘he condition precedent to the aboli-
ion of the Legislative Council of a
State having such a Council ig that
the Legislative Assembly of that State
should pass m Resolution to that effect
in the manner prescribed. The arti-
tle doeg not provide for advice by the
Government of India. The Constitu-
lion of Jammu and Kashmir does not
provide for the abolition of the
Legislative Council, much les; for
advice by the Government of India.

Bye-elections to Lok Sabha

1002, SHRI VASANT SATHE: Will
1., Minister of LAW, JUSTICE AND
COOMPANY  AFFATRS be pleased to
state:

(a) how many by-clections for the
Lok Sabha have been held during
1978-79 and how many by-elections
are due ang the steps takasn to fill-up
the Lok Sabha vacancies ard the elec-
tion schedule finalised if any: Lok
Sabha Constituency-wise and the rea-
sons for delay in announcing the
election schedule; ang

(b) whether the Electinn Commis-
sion have received complaints regard-
ing the irregularities/malpractices re-
ported to have been committed during
the conduct of these bye-election,
nature of complaints received and the
action taken constituency.wise?

THE MINISTER OF STATE IN
THE MINISTRY ,OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S, D. PATIL): (a) During

’1_978-'?9, 11 bye-elections have been
‘gield to the Lok Sabhe. At present
4 seals gre vacant and bye-elections
. @re requireq to be held to fill the
same, Two statements containing
neces:ary jnformation are laid on the
Teble of the House, [Placed in
Library. See No. LT-3878/79].
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